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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

 

Original application No-104/2019 (WZ) 

In the matter of: 

NitinDeavraj        Applicant(s) 

Versus 

Union Of India&Ors.                                                                  Respondent 

 

STATUS REPORT ON BEHALF OF GUJARAT POLLUTION CONTROL 

BOARD (RESPONDENT NO-2) 

 

In the matter of original application 104/2019 (WZ), Hon’ble NGT was 

pleased to pass the following directionsvide its order dated 02.09.2020: 

“The respondents have opportunity to file documents in 
rebuttal.Respondent no. 1 and respondent no. 3 has filed the reply. Rest of 
therespondent may file their reply within 2 weeks. No further opportunitywill 
be given.  The respondents are directed to file their reply within 2 weeks.” 

 
 

1. Gujarat Pollution Control Board (GPCB) has issued consolidated 

consent and authorization (CC&A) to M/s. Sal steel Limited, Bharapar, 

Gandhidham, Kutch for manufacturing of Sponge iron, SS/MS round, 

Angles, Ferro alloy, coils, beam angles etc under The Water Act 

(Prevention and control of Pollution) Act-1974, The Air Act (Prevention 

and control of Pollution) Act-1981 &The Hazardous and Other 

Wastes (Management & Trans boundary Movement) Rules, 2016, 

framed under the Environmental (Protection) Act, 1986with stipulated 

conditions mentioned therein vide order dated 03/02/2017, which is valid 

up to 03.05.2021. (Copy attached as an annexure-I). 

 

2. Unit has obtained Environment Clearance (EC) form SEIAA, Gujarat 

vide order dated 01.05.2017 for the additional product cement form 

clinker (Copy attached as an annexure-II). Based on EC, GPCB has 

granted Consent to establish (CTE) and Subsequently CC&A 

amendment was issued for the same to unit vide order dated 
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14.11.2017, which is valid up to 17.09.2022(Copy attached as an 

annexure-III). 

 

  

3. As per para-2 of petition Revocation order challenged by petitioner  

 

It is submitted that as per provisions of The Water Act and The Air act, the 

appellant authority Constituted by State Government (Department of Forest 

and Environment Department (DoFE)) and the appeal forward vide lette 

dated 20/04/2020 to appellant authority for further necessary action.(Copy 

attached as an annexure-IV).  

 

4.  For utilizing of Bore well water for industrial purpose without 

permission  

It is submitted that Board had forwarded received various representations 

to CGWA for their further necessary action for utilizing of Bore well water 

for industrial purpose without permission. (Copy attached as an annexure-

V). 

 

Subsequently, M/s. Sal steel limited had obtained permission from CGWA 

for withdrawing of bore-well water for industrial purpose vide order dated 

26.12.2019 of 2436 M3/ day. Unit has obtain NOC having number 

CGWA/NOC/IND/ORIG/2019/6854 dated 13/12/2019 for ground water 

extraction.(Copy attached as an annexure-VI). 

 

5. Brief History and Action Taken By Board:- 

Regional officials of Kutch-East had carried out periodically monitoring of 

M/s Sal Steel Industry for the compliance of various conditions stipulated 

in CC&A. 

Based on inspection report dated 11/06/2019, 01/07/2019 & 11/07/2019. 

Board had issued closure direction under Air Act vide order no- 

GPCB/CCA-KUTCH-345(7)/ID 18021/515361 dated 30/07/2019 with 15-

days effect for the non-compliance observed in reports. 

Industry submitted report with steps taken wrt closure direction along with 

supporting documents to GPCB. Based on inspection report of regional 

office and steps taken by industry, Board had issued revocation vide order 
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dated 14/08/2019 which was further extended vide order 12/12/2019 and 

11/02/2020 granted trial for two month with conditions mentioned therein.  

Subsequently as per Board circular dated 30/03/2020, under prevalent 

COVID-19 situation, the said revocation was further considered extended 

up to 30/06/2020.  

The Board had monitored the plant to verify the compliance time to time 

and on the basis of compliance verification the said closure order was 

further revoked vide order dated 10/07/2020, 16/09/2020 and latest on 

11/12/2020 and trial run granted for three month period with conditions 

mentioned therein. (Copy attached as an annexure-VII). 

  

6. The compliance status with reference to revocation orders and 

closure direction. 

 

 Fly ash stacked and stored in premises above ground level. The 

height of dumped fly ash is varies from 1meter to 5 meter. The heap 

of stacked fly ash observed covered with crushed slag on top side 

and also carried out plantation to avoid dusting/fugitive emission. 

 Unit has lifted the all dumped fly ash from Tuna-Vandi site which was 

illegally dumped earlier. 

 Out of total quantity unit has sent to cement industry @ 10803 MT for 

cement and block manufacture since Jul-2020 to Nov-2020 and @ 

15348 MT of fly ash stored within premises. 

 Unit has maintained the data regarding generation & disposal of 

flyash to cement industries and submitted the relevant data time to 

time. 

 Unit has demarcated the existing flyash dumped within the premises.  

 Unit has installed fly ash brick machine & taken trial run for 

production of block for disposal of flyash lied in the premises.  

 Unit has submitted that work regarding preparing report to access 

impact on ground water, soil and air due to dumping of fly ash on 

environment. Unit has already appointed ATIRA and they have 

started work, however due to COVID-19 situation the work isdelayed. 

 Unit has submitted the bank guarantee of Rs 15 Lakhs for 

compliance assurance. 
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 The statement showing analysis report of flue gas stack sampling for 

the last one year i.e. from 11/06/2019 is attached herewith as an 

Annexure-VIII which reveals that the most of the parameters were 

within the consented norms. 

 Unit is utilizing of ground water for industrial purpose from survey no. 

103/1 of Village shinay through fixed pipe line. Unit has obtained 

NOC for ground water withdrawal from CGWA vides order dated 

13/12/2019. 

 

7. Regarding Environment Damage Compensation :- 

GPCB has recovered interim environment damage compensation (EDC) 

of Rs 18 Lakhs on 09/07/2020. 

It is respectfully submitted that GPCB is regularly monitoring the situation 

and will remain vigilant in order to ensure compliance of the CC&A 

conditions. 

 

 

(U. K. Upadhyay) 

Unit Head, Kutch 

Gujarat Pollution Control Board 
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GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN
8ector 10-A, Gandhinagar 382010

Phone : (079) 23226295
Fax: (079) 23232156
Website: www.gpcb.gov.in

ByR.P.A.O.
In exercise of the power conferred under section-25 of the Water (Prevention and

Control of Pollution) Act-1974, under section-21 of the Air (Prevention and Control -of
POllution)-1981 and Authorization under rule 6(2) of the Hazardous & Other Waste
(Management & Transboundary Movement) Rules-2016, framed under the Environmental
(Protection) Act-1986.The board has granted the consent order no. AWH- 43958 vide letter
No. PC/CCA-KUTCH/345(3)/10-18021/99843. dated-18/12/2011 which is valid up to
03/05/2016.

And whereas Board has received application inward No. 115879 dated 04/12/2016
for the Renewal Consolidated Consent and Authorization (CC&A) of the Board under the
provisions / rules of the aforesaid Acts. Consents & Authorization are hereby granted as
under:

CONSENTS AND AUTHORISATION:
(Under the provisions /rules of the aforesaid environmental acts)

To
M/s. SAL. STEEL LTD,
PLOT NO. 24S/P,
VILLAGE: BHARAPAR,
TA: GANOHIOHAM,
OIST: KUTCH - 370 201.

1. Consent Order No. AWH-83394 Date of Issue: 31/12/2016.

2. The consent shall be valid up to 03/0~/2021 for manufacturing of following products:

SA-NO. PRODUCT MAXIMUM
QUANTITY

1 SPONGE IRON 15000 MT/MONTH
2. FERRO ALLOYS 2500 MT/MONTH
3. MS/SS INGOTS ROUND, FLAT, PLATE. COIL. ANGLE 2000 MT/MONTH& OTHERS STRUCTURAL MATERIAL
4. HR COIL/PLATE/STRUCTURALjSTEELjI-BEAM,

ANGLES, CHANNELS, , H-BEAMS, WIRE ROADS, MS 10,00,000 MT/yEAR
ROUNDS (THROUGH BLAST FURNACE, SPONGE
IRON & ROLLING MILLS)

5. ELECTRICITY POWER 95 MW

SUBJECT TO THE FOLLOWING SPECIFIC CONDITIONS:

1. You shall not carry out any activity that may attract the applicability of EIA Notification
- 2006.

2. No ground water shall be used for the project coming under Dark zone without
permissjpQ.Dfcompe~t ay,thority.

Ltean fJuJarat Green Gujarat
180-9001-2008 & 180-14001 - 2004 Certified Organisation Page 1 of 7
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3. Unloading of raw material by trucks or wagon shall be carried out with proper care to
avoid dropping of the material from the height.

4. The regular maintenance of valves, pumps and other machineries shall be carry out
to control and minimize the fugitive emission.

5. You shall have to install online oxygen meter and U-tube manometer at the out and
inlet of ESP.

6. You shall have to improve the house keeping w'lthin plant premises and submit the
corrective action plan to this board to minimize the fugitive emission within plant
premises.

7. You shall have to submit the fly ash management plan to this board within three
month.

a. You shall have to submit the details of generation and disposal of hazardous waste
at the quarterly bases to this board.

9. You shall have to install and operate sprinklers to minimize the fugitive emission
within plant premises.

Page 2 of 7

3.CONDITIONS UNDER WATER ACT 1974:

3.1 The generation and discharge of industrial effluent from the manufacturing process

and other ancillary industrial operations shall be NIL, as used waste water for cooling

purpose shall be reused for water sprinkling purpose in premises.

3.2 The quantity of the domestic waste water (Sewage) shall not exceed 10 KL/Oay.

3.3 The quality of the sewage shall conform to the following standards;

PARAMETER PERMISSIBLE LIMIT
BOO (5 days at 20 C) 20 mg/L
Suspended Solid 30 mg/L
Residual Chlorine Minimum 0.5 mg/L

3.4 The domestic effluent (sewage) shall disposed through septic tank/soak pit.

3.5 The unit shall install flow meters at the inlet and out let of the ETP and other utilities
for measuring category wise (Category as given in Water -Cess Act-1977 schedule
II) consumption of water.

4 CONDITIONS UNDER AIR ACT 1981:

4.1 The following shall be used as fuel in the boiler/ furnace / Thermic fluid Heater / D.G
Sets as following rates'

Sr. no. Name of Fuel Quantity
1. Lignite 15000 MT/Day
2. LDO 500 LITerS/Day
3. Furnace Oil 200 Liters/Day
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector 10-A, Gandhinagar 382 010
Phone : (079) 23226295
Fax: (079) 23232156
Website :www.gpcb.gov.in

4.2 The applicant shall install & operate air pollution control system in order to achieve frue
gas emission norms as prescribed below.

Sr. Stack attached Stack Air Pollution Parameter Permissible
no. to height in Control limit

meters System
1 Induction 40 Bag Filter PM 50 mg/NM'

Furnace-1 SO, 100 ppm
2. Induction 40 Bag Filter NOx 50 ppm

Furnace~2
3. FBC Boiler 75 Electro Static

I (Power Plant) Precipitator
4. Reheating 20 .- PM 150 mg/NM'

Furnace SO, 100 ppm
5. Kiln 40 Electro Static NOx 50 ppm

Precipitator
6. Electric Arc 40 Bag Filter

Furnace-1
7. Electric Arc 40 Bag Filter

Furnace-2
8. D.G. Set (Stand 11 ---

By)

4.3 The applicant shall install & operate air pollution control system in order to achieve
process gas emission norms as prescribed below.

Sr. Stack attached to Stack Air Pollution Parameter Permissible
no. height in Control limit

meters System
1. Kiln 40 Multi Cyclone PM 150 mg/NM'

Seoarator
2. Heating Furnace 20 Ducting & PM 150 mg/NM

Chimney
3. Screen Setter 1 & 2 20 Bag Filter PM 150 mg/NM'
4. Bunker House 20 Bag Filter PM 150 mg/NM
5. Crushing Screening 11 _.- PM 150 mg/NM'

House
6. Be-quanching Plant- 30 Cyclone PM 150 mg/NM

1 Separator
7. Day Bin Building 20 Bag Filter PM 150 mg/NM'
8. Converter of Iron 30 Bag Filter PM 150 mg/NM

Ore Plant
9. Be-quanching Plant 30 Cyclone PM 150 mg/NM

-2 Separator

Clean Gujarat Green Gujarat
ISO-9001-2oo8 & ISO-14001 - 2004 Certified organisatiO~age 3 of 7
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4.4 The concentration of the following parameters in the ambient air within the premises of
the industry shall not exceed the limits specified hereunder as per National Ambient Air
Quality Standards issued by MoEF & CC dated 16th November-2009.

Sr.
Pollutant

Time Weighted Concentration in
No. Average Ambient air in IJg/m3

1. Sulphur Dioxide (SO,) Annual 50
24 Hours 80

2. Nitrogen Dioxide (N02)
Annual 40
24 Hours 80

3.
Particulate Matter Annual 60
(Size less than 10 11m) OR PM10 24 Hours 100
Particulate Matter Annual 40

4. .
~~Ize less than 2.5 ~mJ OR PM" 24 Hours 60 --

4.5 The applicant shall provide portholes, ladder, platform etc at chimney(s) for monitoring
the air emissions and the same shall be open for inspection. The chimney(s) vents
attached to various sources of emission shall be designed by numbers such as S-1, 8-2,
etc. and these shall be painted I displayed to facilitate identification.

4.6 The concentration of Noise in ambient air within the premises of industrial unit shall not
exceed following levels:

Between 6 A.M. to 10 P.M.· 75 dB (AJ
Between 10 P.M. to 6 A.M.: 70 dB (AJ

5 Authorization under Hazardous & Other Waste [Management, Transboundary
Movement] Rules, 2016 & amended.

5.1 Authorization Number: AWH·83394 and shall valid up to 03/05/2021.

5.2 MIs. S.A.L. STEEL l TO" is hereby granted an authorization. to operate facility for
following hazardous wastes on the premises situated at, PLOT NO. 245/P,VIlLAGE:
BHARAPAR, TA: GANDHIDHAM, DIST: KUTCH - 370 20[.

Sr. Waste QuantitylYear Category Facility I
No.
1. Used Oil 0.180 KLJYear 5.1 Collection, storage,

Transportation" Disposal by selling
out to registered recyclers/re-
processer

2. Discarded 325 Nos/Year 33.3 Collection, storage'l
I Containers Decontamination, Transportation

and Disposal by selling out to I

registered Vendors

Page 4 of 7
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector 10-A, Gandhinagar 382 010
Phone : (079) 23226295
Fax: (079) 23232156
Website :www.gpcb.gov.in

5.3 The authorization is granted to operate a facility for collection, storage, within factory
premises, transportation, and ultimate disposal of Hazardous wastes by selling out to
registered recyclers.

5.4 The authorization is subject to the conditions stated below and such other conditions as
may be specified in the rules from time to time under the Environment (Protection) Act-
1986.

5.5 TERMS AND CONDITIONS OF AUTHORISATION:

1. The authorized person shall comply with the provisions of the Environment
(Protection) Act, 1986, and the rules made there under.

2. The authorization or its renewal shall be produced for inspection at the request of
an officer authorized by the State Pollution Control Board.

3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the
hazardous and other wastes except what is permitted through this authorization.

4. Any unauthorized change in personnel, equipment or working conditions as
mentioned in the application by the person authorized shall constitute a breach of
his authorization.

5. The person authorized shall implement Emergency Response Procedure (ERP) for
which this authorization is being granted considering all site specific possible
scenarios such as spillages, leakages, fire etc. and their possible impacts and also
carry out mock drill in this regard at regular interval of time;

6. The person authorized shall comply with the provisions outlined in the Central
Pollution Control Board guidelines on "Implementing Liabilities for Environmental
Damages due to Handling and Disposal of Hazardous Waste and Penalty"

7. It is the duty of the authorized person to take prior permission of the State Pollution
Control Board to close down the facility.

8. The imported hazardous and other wastes shall be fully insured for transit as well
as for any accidental occurrence and its clean-up operation·.

9. The record of consumption and fate of the imported hazardous and other wastes
shall be maintained.

10. The hazardous and other waste which gets generated during recycling or reuse or
recovery or pre-processing or utilization of imported hazardous or other wastes
shall be treated and disposed of as per specific conditions of authorization.

11. The importer or exporter shall bear the cost of import or export and mitigation of
damages if any.

12. An application for the renewal of an authorization shall be made as laid down under
these Rules.

Clean Gujarat Green Gujarat
ISO-9001-2008 & ISO-14001 - 2004 Certified Organisation
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13. Any other conditions for compliance as per the Guidelines issued by the Ministry of

Environment, Forest and Climate Change or Central Pollution Control Board from

time to time.

14. Annual return shall be filed by June 30th for the period ensuring 31st March of the
year.

7. GENERAL CONDITIONS:

7.1 As per "Public liability insurance act-91" company shall get Insurance policy of total
project cost, if applicable & submit the valid policy to this office.

7.2 Unit shall develop green belt within premises as per the CPCB guidelines. However, if
the adequate land is not available within premises, the unit shall tie up with local
agencies like gram panchayat, school, social forestry office etc. for the plantation at
suitable open land in nearby locality and submit an action plan of plantation for next
three years to GPCB.

7.3 Adequate plantation shall be carried out all along the periphery of the industrial premises
in such a way that the density of plantation is at least 1000 trees per acre of land and a
green belt of 10 meters width shall be developed.

7.4 The applicant shall have to submit the returns in prescribed form regarding water
consumption and shall have to make payment of water cess to the Board under the
Water (Prevention and Control of Pollution) Cess Act- 1977.

7.5 In case of change of ownership/management the name and address of the new
owners/partners/directors/proprietor should immediately be intimated to the Board.

7.6 The applicant shall however, not without the prior consent of the Board bring into use
any new or altered outlet for the discharge of effluent or gaseous emission or sewage
waste from the proposed industrial plant. The applicant is required to make applications
to the Board for this purpose in the prescribed forms under the prOVisions of the Water
(Prevention and Control of Pollution) Act-1974, the Air (Prevention and Control of
Pollution) Act-1981 and the Environment (Protection) Act-1986.

7.7 The overall noise level in and around the plant area shall be kept well within the
standards by providing noise control measures including. engineering control like
acoustic insulation hoods, silencers, enclosures etc on all sources of noise generation.
The ambient noise level shall conform to the standards prescribed under the Noise
Pollution (Regulation and Control) Rules, 2000 framed under Environment (Protection)
Act. 1986.

7.8 Applicant is required to comply with the manufacturing, Storage and Import of Hazardo.us
Chemicals Rules-1989 framed under the Environment (Protection) Act-i986.

Page 6 of7

Ou
tw
ar
d 
No
:4
03
16
3,
03
/0
2/
20
17

497



GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector 10-A, Gandhinagar 382 010
Phone : (079) 23226295
Fax: (079) 23232156
Website :www.gpcb.gov.in

7,9 If it is established by any competent authority that the damage is caused due to their
industrial activities to any person or his property in that case they are obliged to pay the
compensation as determined by the competent authority.

7.10 Applicant shall have to comply with all the guidelines / directive issued / being issued by
MoEF&CC I CPCB I DoEF from time to time.

7.11 Environmental cell shall be setup and shall be responsible for the total Environmental
management.

7.12 Monitoring in respect to Air, Water, Noise level shall be carried out and results shall be
submitted to GPCB on quarterly basis.

For and on behalf of
GUJARAT POLLUTION CONTROL BOARD

(!i;
Senior Environment Engineer

NO: PCI CCA- KUTCH- 345(5)1 10 180211
ISSUED TO:
Mis. SAL. STEEL LTD,
PLOT NO. 245/P,
VILLAGE: BHARAPAR,
TA: GANDHIDHAM,
DIST: KUTCH - 370 201.

Date:

Clean Gujarat Green Gujarat
ISO-9001-2008 & ISO-14001 - 2004 Certified Organisationpage 7 of 7
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8. The fugitive emission in the work zone environment and ambient air environment shall be monitored. The emission shall

confirm to the standards prescribed by the concerned authorities including the Director of industrial Hygiene and Safety

as well as the Gujarat Pollution Control Board from time to time. Following indicative guidelines shall be followed to

reduce the fugitive emission.

a. Enclosure shail be provided at all loading and unloading operations.

b. Water shall be sprayed on all raw materials stockpile periodically to retain some moisture in top layer except

wet gypsum to reduce the fugitive emission.

c. All transfer points shall be fully enclosed.

d. Accumulated dust on the ground and other surfaces shail be removed / swept regularly and water the area after

sweeping.
e. Internal road shall be either paved properly to reduce the fugitive. emission during vehicular movement.

f. Air borne dust shall be controlled with water sprinklers at suitable interval in the plant.

9. The company shail strictly comply with the rules and regulations with regards to handling and disposal of Hazardous waste

in accordance with the Hazardous and OtherWastes (Management and Transboundary Movement) Rules 2016, as may

be amended from time to time. Authorization of the GPCB shall be obtained for collection / treatment / storage / disposal

of hazardous wastes.
10. Hazardous wastes shall be dried, packed and stored in separate designated hazardous waste storage facility with pucca

bottom and leachate collection facility, before its disposal.

11. Used oil / waste oil shall be sold only to the registered recycler.

A. 5 SAFETY:
12. Personal Protective Equipments shall be provided to workers and its usage shall be ensured and supervised.

13. First Aid Box shall be made readily available in the unit.

14. Occupational health surveillance of the workers shall be done and its records shall be maintained. Pre-employment and

periodical medical examination for all the workers shall be undertaken on regular basis as per Factories Act & Rules.

15. The overall noise level in and around the plant area shall be kept well within the standards by providing noise control

measures including engineering control like acoustic insulation, hoods, silencers, enclosures etc. on all source of noise

generation. The ambient noise level shall confirm to the standards prescribed under Environment (Protection) Act &

Rules, 1986 amended from time to time.

16, Noise levels for workers shall be as per the Factories Act & Rules.

_ 17. The company shall undertake various waste minimization measures including :

a) Metering and control of quantities of active ingredients to minimize waste.

b) Reuse of by-products from the process as raw materials or raw materials substitutes in other process.

c) Use of automated and enclosed filling to minimize spillage.

d) Venting equipment through vapour recovery system.

e) Use of close feed system into batch reactors.

18. The unit shall develop green belt within premises as per the CPCB guidelines. However, if the adequate land is not

available within the premises, the unit shall take up adequate plantation on road sides and suitable open areas in GIDC

estate or any other open areas in consultation with the GIDC / GPCB and submit an action plan of plantation for next

three years to the GPCB.
19. Drip irrigation / low-volume, low-angle sprinkler system shall be used for the green belt development within the premises.

B. OTHER CONDITIONS:
20. Transportation of the clinker and the cement shall be done in the vehicles covered from the top.

21. All the recommendations made in the EMP report of the project and the undertaking submitted by the project proponent

shall be implemented.
,

22. Unit must harvest the rainwater from roof tops and storm water drains to recharge the ground water.

23. The project proponent shall also comply with any additional condition that may be imposed by the SEAC or the SEIAA or

any other competent authority for the purpose of the environmental protection and management. _

24. In the event of failure of any pollution contro! system adopted by the unit, the unit shall be safely closed down and shall

not be restarted until the desired efficiency of the contro! equipment has been achieved.

25. The project authorities must strictly adhere to the stipulations made by the Gujarat Pollution Control Board (GPCB),

State Government and any statutory authority.

26. During material transfer, spillages shall be avoided and garland drain be constructed to avoid mixing of accidental

spillages with domestic wastewater or storm water.

MEMBER SECRIGdaHbuTing / impervious layer shall be provided in the work areas, chemical storage areas and chemical handling

Mnaieasta soil contamination

Impact “ent Arthority

Gujarat Pollution Coi@ffided Gujarat Pollution Control Board, "Paryavaran Bhavan” Sector-10 A, Gandhinagar-382010 Page 2 of 4

"Paryavaran Bhawan" Phone No.:- (079) 232-32152,232-41514 Fax No.:-(079) 232-22784

Sector-10-A, Gandhinagar.If E-mail : msseiaagi@gmail.com, Website:- www.seiaa.gujarat.gov.in
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28. The funds earmarked for environment protection measures shall be maintained in a separate account and there shail not
be any diversion of these funds for any other purpose. A year-wise expenditure on environmental safeguards shall be
reported. ‘

29. Leakages from the pipes, pumps, shall be minimal and if occurs, shall be arrested promptly.
30. No further expansion or modifications in the plant likely to cause environmental impacts shall be carried out without

obtaining prior Environment Clearance from the concerned authority. :
/

31. The above conditions will be enforced, inter-alia under the provisions of the Water (Prevention & Control of Pollution)

Act,1974, Air (Prevention & Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986, Hazardous Wastes
(Management, Handling and Transboundary Movement) Rules, 2008 and the Public Liability Insurance Act, 1991 along

with their amendments and rules.32. The project proponent shail comply all the conditions mentioned in “The Companies (Corporate Social Responsibility
Policy) Rules, 2014” and its amendments from time to time in a letter and spirit.

33. The project management shall ensure that unit complies with all the environment protection measures, risk mitigation

measures and safeguards recommended in the EMP report and Risk Assessment study report as well as proposed by

project proponent,
34. The project authorities shall earmark adequate funds to implement the conditions stipulated by SEIAA as well as GPCB

along with the implementation schedule for all the conditions stipulated herein. The funds so provided shall not be
diverted for any other purpose.35. The applicant shall inform the public that the project has been accorded environmental clearance by the SEIAA and that
the copies of the clearance letter are available with the GPCB and may also be seen at the Website of SEIAA/ SEAC/
GPCB. This shall be advertised within seven days from the date of the clearance letter, in at least two local newspapers

that are widely circulated in the region, one of which shall be in the Gujarati language and the other in English. A copy

each of the same shall be forwarded to the concerned Regional Office of the Ministry.
36. It shall be mandatory for the project management to submit half-yearly compliance report in respect of the stipulated

prior environmental clearance terms and conditions ‘in hard and soft copies to the regulatory authority concerned, on ist
June and 1st December of each calendar year.37. Concealing factual data or submission of false/fabricated data and failure to comply with any of the conditions mentioned
above may result in withdrawal of this clearance and attract action under the provisions of Environment (Protection) Act,
1986.

38. The project authorities shall also adhere to the stipulations made by the Gujarat Pollution Control Board.
39. The SEIAA may revoke or suspend the clearance, if implementation of any of the above conditions is not found

satisfactory.
40. The company in a time bound manner shall implement these conditions. The SEIAA reserves the right to stipulate

additional conditions, if the same is found necessary.41. The project authorities shall inform the GPCB, Regiona! Office of MoEF and SEIAA about the date of financial closure
and final approval of the project by the concerned authorities and the date of start of the project.

42. This environmental clearance is valid for seven years from the date of issue.
43. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if preferred, within a period of

30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.
44. Submission of any false or misleading information or data which is material to screening or scoping or appraisal or

decision on the application makes this environment clearance cancelled.
With regards
Yours sineg ely

(Dr Ga iya, IAS)
Secretary

issued to:
Mis. SAL Steel Ltd.,
Shah Alloys Corporate House,Sola- Kalol Road, Santej, Ta: Kalol,Dist: Gandhinagar - 382721

Copy to:-
.1. The Secretary, SEAC, C/O. G.P.C.B. Gandhinagar - 382010.2. The Secretary, Forests & Environment Department, Govt. of Gujarat, Block 14, 8" floor, Sachivalaya, Gandhinagar-

382010. ;

Office : Gujarat Pollution Control Board, “Paryavaran Bhavan” Sector-10 A, Gandhinagar-382010 Page 3 of 4
MEMBERSECRETARY Phone No.:- (079) 232-32152,232-41514 Fax No.:-(079) 232-22784
Staie Level Ravironment E-mail : msseiaagi@gmail.com, Website:- www.seiaa.gujarat.gov.in

Impact Assgaqcneny Authority
(SETA

ujarat Polly atro! Board,
“Paryavaran Bhawan"

seetor-10-A, Gandhinagar-19
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3. The Chairman, Central Pollution Contro! Board , Parivesh Bhavan, CBD -cum-Office Complex, East Arjun Nagar, New
Delhi-110032

4. The Chief Conservator of Forests (Central), Ministry of Environment & Forests, Regional Office (WZ), E-5, Arera Colony,
Link Road-3, Bhopal-462016, MP

5. Monitoring Cell, Ministry of Environment and Forests, Paryavaran Bhavan, CGO Complex, New Delhi-
110003.6. The Member Secretary, Gujarat Pollution Control Board, Paryavaran Bhavan, Sector-10 A, Gandhipag

7.. Select File

yAdfav Dahiya, IAS)
Member Secretary

(Dr

MEMBERSECRETARY
En ironment

State Lev

(SEIAN srat)
Gujarat Pollution Contro! Board,

"Paryavaran Bhawan"
Sector-10-A, Gandhinagar-10

Impact Ass ity

Office : Gujarat Pollution Control Board, "Paryavaran Bhavan” Sector-10 A, Gandhinagar-382010 Page 4 of 4
Phone No.:- (079) 232-32152,232-41514 Fax No.:-(079) 232-22784
E-mail : Website:- www.seiaa.gujarat.gov.inmsseiaagi@gmail.com
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GPeB

GUJARAT POLLUTION CONTROL BOARD
PARYAVARANBHAVAN

Sector-10-A, Gandhinagar 382 010
Phone (079)23222425

(079) 23232152
Fax (079)23232156

Website: www.gpcb.gov.in
By R.P.A.D.

AMENDMENT OF CONSOLIDATED CONSENT AND AUTHORIZATION IC C & A)

A
G~CB/CCA-KUICh 345 (6)/ID-18021-

al steel Limited.
Pial No: 245/P,
Bharapar, Taluka: Gandhidham,
Dist: Kulch - 370 421

Date

Sub: - Amendment of Consolidated Consent and Authorization (CC& A) of this Board under the
provision the Water (Prevention and Control of Pollution) Act-19S1, the air Prevention
and Control of Pollution) 1981 and the Hazardous Waste (Management, Handling &
Transboundary Movement) Rules 2008 framed under the Environmental (Protection)
Act-19S6

1. Consent Order No: AWH - 83394 vide no PC/eCA-KUTCH - 345 (5)/ID 18021/403163
dated 03/02/2017

2. EC - issued by SEIAA IGUJ/EC/3 (b)1713/2017 dated 01/05/2017.

3. Your CCA- Amendment application Inward no-127801 dated 18.9.2017

The Board has granted Consolidated Consent (CC & A) vide order No: AWH-83394
dated 03/02/2017 validity up to 03/05/2021 issued vide letter No: GPCB/CCA-Kutch-
345(5)/ID~18021/403163 dated 03/02/2017 is amended as under:

1. The above referred CC&A order is amended as order No: AWH~83394 and issued
dated 31/12/2016 and validity period Le. up to 03/05/2021 & shall remains
unchanged.

2. The Products mentioned at Condition No: 2 of the above said CCA order is amended
as under:

o.
Name Of Product Existing Quantity Proposed Quantity TOTAL Quantity

1. ponge Iron 15000MT/Month .~-~.~-- 15000 MT/Month

2. Ferro Alloys 2500 MT/Month ----~...~. 2500 MTlMonth
MS/SS Ingots Round, Flat,

3. Plate, Coil, Angle& othe 2000 MTlMonth ----~.~. 2000 MT/Month
tructural Material

~~TE/STRCTURALlSi~L

4.
BEAM,ANGLES,CHANELS, 10,00,000 .~.~... 10,00,000
H· BEAMS, WIRE ROADS, MTNEAR MTNEAR
MS ROUNDS ( THROUGH
BLAST FURNACE, SPONG
& ROLLINGS MILLSI

5. ELECTRICITY POWER 95MW .~.~~.._~.~.. 95MW

6. ement from ....~_.. 40000 40000TlM
linke~iGrindina alone

Clean Gujarat Green Gujarat
ISO-9001~2008 & 180-14001 - 2004 Certified Organisation

Ou
tw
ar
d 
No
:4
27
78
5,
14
/1
1/
20
17
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PARAMETERS
Sus ended Solids
BOD 5 da sat 20 C

I Residual Chlorine

GPCB NORMS
20 m /I
10 mIl

Minimum 0.5 m

4. CONDITIONS UNDER AIR ACT 1981:
4.1 Existing flue gas emission shall be used for proposed expansion & there shall be no

additional flue gas emissions:
4.2 The applicant shall install & operate air pollution control system in order to achieve process gas

emission norms as prescribed below

Sr. Stack attached to Stack height I ~ir Pollution I parameterJ Permissible
no. in meters Control System l.i~
EXISTING,. Kiln 40 Multi Cyclone PM 150 mg/NM

Separator
2. Heatin Furnace 20 Ductinq & Chimney PM 150m INM

c+. Screen Setter 1 & 2 20 Baq Filter PM 150m /NM
4. Bunker House 20 B, Filter PM 150m /NM
5 Crush ina Screenina House 11 --- PM 150m /NM
6. Be-auanchina Plant-1 30 Cvclone Seoarator PM 150m INM
7 Dav Bin Buildina I 20 Baa Filter PM i 150m /NM
8. I Converter of Iron Ore Plant 30 Baa Filter PM 150 m /NM
9_. ~i _Be-auanchina Plant-2 30 Cvclone Separator PM 150 rn9!N_~:...j
PROPOSED,. Fly Ash Bunker 25 Bag filter SPM 150 m /NM
2. Clinker Crushing And 25 Common Bag Filter

I
Proportioning of Raw Of adequate

I
Material & Feed Capacity

Hoooer/Ground honoer
3. Cement mill and discharge 32 Common Bag Filter SPM 150 mg/NM

tube, cement Blending silo Of adequate
and packinq house Capacity

aod
selling to
authorized
back to

Collection, storage,
Transportation and I

i gi~~~al by :~~~~~iZ~~ I
recyclers/sent back to
su liers.
Collection, storage,
decontamination.
transportation
Disposal by
GPCB
recyclers/sent
su liers.

33.1725 Nos.!
Year

325 Nos.! 400 Nos.!
Year i Year

Discarded/
Containers/
Barrels/ Linersl
Bags

5. Condition NO 5.2 shall be amended for addition of waste as under. in accordance with the
Hazardous Waste Mana ement, Handlin & Transhounda Movement Rules, 2016 as under:
Sr. Waste Existing Proposed Total Cat. _._. Facility
No. Quanti Quanti Quantit
1. Used oil 'O.180KU O.180KU 0.360KU

Year year year

Ou
tw
ar
d 
No
:4
27
78
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6. Remaining all other conditions of Consolidated Consent (CC&A) vide order No: AWH-
83394 dated 03/02/2017 validity up to 03/0512021 issued vide letter No: GPCB/CCA-
Kutch~345(5)/ID-18021/403163 dated 03/02/2017 shall remains unchanged.

For and on behalf of
Gujarat Pollution Control Board

,L--liJ~L~rt
,~\ \ \

(P.J. Vachhani)
Sr. Environmental Engineer

Ou
tw
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5,
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GPCB

No: GPCB/LGT: NGT: KUTCH: l}tt , gf1 L63

Secretary,

Subject

R,
8lh Floorc wsa cfriVahlra, Gandhinagar

f A.rn"xtz"-Itr)
\ @?

GUJARAT POLLUTION GONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 382 010
Phone : (079) 23222425

(079) 23232152
Fax : (079) 23232156

Website : www. gpcb.gov.in

URq avr
Bv R.P.A.D.

v
.:

L

T

Date: 2"lyJZoib

For and tsehalf of
Gujarat Pollution Csntrol tsoard

{R.R. Panchat)
Legal oflicer

complaint against M/s. Sal steel Limited, Bharapar, Gandhidham by shriShambhu K. Jaru & Nitin Devraj Jaru & Others

Reference : 1- This office letter no. GPCB/LGL/c-Kutch-4 32t5z73os Dated 1glt 1t2o1B.2' Hon',ble NGT Matter agSinst M/s. Sat Steet Limited vide oA No:

3 l:1"?,:1:K:l }[il,?s[?Lie,E:"ti; ,";,,,?l%10r 
rnria a ors

Sir,

ln context to the above subject and reference, earlier this office has send relevant detailsearlier responding letter of Department dated 26.8.2019 submitting action taken detaits against M/ssal steel Limited, Bharapar, Kutch as per the provisions of Environmental Laws und.er thejurisdiction of Board incruding submitting parawise ,"rrrr. oiln;o*";"'"'re'
Recently Shri Nitin Devaraj Jaru & others had fited petition before Hon,bte NGT vide oA No.:10412019 Wz) against M/s sal steel limited, Kutch regarding violations of environmental laws andfly ash disposal in Tuna area in CRZ area etc.

' The petitioner had atso given reference for filing the Appel against M/s sal Steel Lirnited,Kutch before Appettate Authority in his petition riteo o"ror. Hon,ble r.rcr. The copy of Board tetteralons with rerevant detairs are attached herewith ro,. vour rJro;'ffi;;;" prease.

'This is for your information and further necessary action please with reference to Appeat & cRzNofrfication &sgrypended etc. 
'------'r vvrrv'r Hrvq-s wrtrt r€reI

Foi'esfs & Enyironrneoi
Doptt

No, 14,

s

Encl: As above
Clean Gujara,t Gneen Gujarat

ISO-9001-2008 & ISO-1'4001 - 2W4 Certifted Organii;ation

,

506



t=tr / t----

{

i.
-lr.'
.rd
,

.i'

' . - .a.,8$nrf,.t-'.i'c::i 
?ij

,ly,
t.

cr.: sttdlqtrt srg '0 ittl' T }tcft [qt u6'tt

r,tctt6 D. *tra dla c-{l' r<-tla i zx'{'t[\

r,ttr.r{Ld.fl.qtrt

5*s o.5_

aft.r{ta,

Guilrt Q.uu r'ti. iteol i't"tl vqttq'rt'J ]'

Qtt?tlt?,

uBat{dl Geotctru wttar A'ui cnz [ittttrui 'tir.,tc{ti

30/oo/?o1e ott itt €ctt qoa?r}t tcct Ea(,!' acilae uto'q

)l
iiffitiiiiiz

cglrt rl'ax iit?t t'ttliott!:att'[it<t
cer4(Ad rirnet"t g?ctl. uta eql ugoE ..aito1 ut) t3fl serl ss,ta utoa.at €at-

dL; 1 s N0\, 2i18
r't?-

't. 
c1.u. R.otlSte0ctar- c-s u'-u 3 ?/

u[4,

dt iltt. rl,{. A'ae, :.

r*Os nQq r{i. [i'e{txg a{\(ualqtqt)' ::

ct,t ua qattq?qt fiottct, I ' 1

ty, U?6t? Qtctot, c ril rtlut, ' 
''

ffil::";,:Y.lt* rrita "i axqr.{t curr: e..?r\r, ar: cridtt*{ 3*, tur"fl dt riqo.rtl sett-tctttJ

.rr3"0 agr,tta.

rieqL- rruuaf .qa sxis: ENv/1p1s/91o/E dt' ?s/ocl?ot€'

.)
+3,v

ltt H

qt <,rtorl'[t [d[d'u e3"'rta u'ql dut Gcutc't

tati d{at r,ilS atat .tt' ac/ox/?o1'c dzrl

.rtxt qtact B. I'xqr Geatctai *tta O'rt"i

ailulr{ts q.u?ttt lrt} cr3{t u5{ I'ur"art
ef<t ahd.a4 utgft

ctct? tata Aru il,ac't'Ut6's dl'ar' r'tlul{tA' t?olc'(t uaelldxetctigi at. aotoe n3fl tata efl.ct E.

*'0, +sct uu ruil ntil'cr' B-

w\ dg ctiu 4{t fldqtdt Brcttxi :'r,rQ,et r B- eqxl 61]tdl rttdttrtu utti' r'ttd'et utEefig 
,

gQ,{t q+ eu<il "tyta 0'grt'ft gettstct d' D' .r*i f, slt otlS'{I ,iV{t"i 6c<iq't <'tlSat uti r*d' af

rl.sr iltI qr3dl st{qtd' sa{xt r'ui' B' t t'uru{[ {[ rngt ru3.
r1.U0.ot1S"tt atil rrti .t,{I,

I q9 1r;<{r

.t{1. str{t;aiQ..r.ett

{Astg':6ua Slrot

..f,
I

fr\p4{

507



r

{1 1

NCI: FG/CGA-KUTCH-34$(9)/GpCB ID-{802{ t 92223Y
To,
The ffilrector,
Gentral Ground Water Authority,
20, Gita Mandir Rd,
jyoti Golony, kankaria,
Shah-E-Alam, Ahmedabad"

Subject: - Drawing of Ground water by M/sSal Steel Pvt, Ltd, Survey No245/P, Vill:
[3harapar. tal-Gandhidham, Dist.: Kutch.

R.eference: - Various complains receivecl against Sal Steel Ltd, Bharapar, Gandhidham,
Kutch for drawing oi Ground water without CGWA permission.

!n cc.rntext to the above subject and reference, it is inform you that this office has
received various complains against M/s. Sal steel ltd located at Bharapar, Gandhidham,
l'(iitch,regarding pollution & withdraw of Ground water without prior approval obtained from
CGWA.A copy of various representations are attached herewith for ready reference.

Sadier, our Regional office, l"(utch (East), Gandhidham inspected tvl/ Sal Steel Pvtl.td on
13108D419 and observecl that unit is drawing Ground water from various Bore u,rells. T'he
copy of lnspection report is enclosedherewith for your reatly reference. The matter is
withdrawal of Ground water without obtaining permission frorn competent authority.

This is for your information and further necessary action at your tevel. i

\

A/-

Encl: As above

Oopv To;

1 . Rarneshbhaiillyajartrhai,laru.
Village: Kidana,l-a: Gandhiclharn,
Dist: Kutch

2. ShanbhubhaiKarashanbhaiJaru.
Village: Kidana,Ta: Gandhidhanr,
Dist: Kutch

3. NitinbhaiDevrat'bhai.iaru.
Vi!lage: Kidana,Ta: Gandhidliarn,

(An",extrr4-g )

c

/

Gujarat Pol

Date:

(Smt.

lq

and Behalf of

Upadhyay)

u,

'[ 
:.

,Ll ,

il

'i

t
t,

ii

i

t
I

)

:

I

f,t

r.1,

I

l4-r'

Dist: Kutch

Environmental Engineer

For-your information with reference your letter
dated 3.8,2019 and 03/09/2019.

!:or your information with reference your two
letters dated 03/09/2019. I

f't-tr your information with reference your letter
dated 03/09/2019,
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भारत सरकार 
जऱ शक्तत मंत्राऱय   
जऱ संसाधन, नदी विकास  
और गंगा संरऺण विभाग 
केन्द्रीय भूमम जऱ प्राधधकरण 
Government of India  

Ministry of Jal Shakti 

Department of Water Resources, 

River Development & Ganga Rejuvenation 

Central Ground Water Authority 

 

 __________________________________________________________________________________________ 
18/11, जामनगर हाउस, मानमसहं रोड, नई ददल्ऱी – 110011 / 18/11, Jamnagar House, Mansingh Road, New Delhi-110011 

Phone: (011) 23383561 Fax: 23382051, 23386743 

Website: cgwa-noc.gov.in 

________________________ 

ऩानी बचाये – जीिन बचाये 

SAVE WATER - SAVE LIFE 

 
 

(भूजऱ ननकासी हेतु अनाऩक्तत प्रमाण ऩत्र) 
 

NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION 
 

 

  Project Name: M/s Sal Steel Limited 

  Project Address: Plot No. 245/P 

  Village: Bharapar Block: Gandhidham 

  District: Kachchh  State: Gujarat 

  Pin Code: 370205 

  Communication Address: Shah Alloys Corporate House, Block No. 2221, Sola- Kalol Road, Kalol, Gandhinagar, 
Gujarat - 382721 

  Address of CGWB Regional Office : Central Ground Water Board West Central Region, Swami Narayan College Building, 
Shah Alam Tolnaka, Ahmadabad, Gujarat - 380022 

 

 

1. NOC No.: CGWA/NOC/IND/ORIG/2019/6854 

2. Application No.: 21-4/5301/GJ/IND/2019  3. Category: Industry 

4. Project Status: Existing Project  5. NOC Type: New 

6. Valid from: 13/12/2019 7. Valid up to: 12/12/2021  

8. Ground Water Abstraction Permitted: 

Fresh Water Saline Water Dewatering Total 

m³/day m³/year m³/day m³/year m³/day m³/year m³/day m³/year 

  2436.00 876960.00   2436.00 876960.00  
  

9. Details of ground water abstraction /Dewatering structures 
 

Total Existing No.:7 Total Proposed No.:0 
 

 DW DCB BW TW MP DW DCB BW TW MP 

Abstraction Structure* 0 0 7 0 0 0 0 0 0 0 

*DW- Dug Well; DCB-Dug-cum-Bore Well; BW-Bore Well; TW-Tube Well; MP-Mine Pit 

10. Quantum of ground water recharge/harvesting(m³/year): 238014.00  
 

11. Number of Piezometers (Observation wells) to be 
constructed/ monitored & Monitoring mechanism. 

No. of 
Piezometers 

Monitoring Mechanism 

  Manual DWLR** DWLR With Telemetry 

**DWLR - Digital Water Level Recorder 2 0 1 1 
 

 

(Compliance Conditions given overleaf) 

 

 
 

                                                                          
                                                                          

                                                                       सदस्य (केन्द्रीय भूमम जऱ प्राधधकरण) 
                                                                                                                             Member (CGWA)  

A. Cerificate-Central Ground Water Authority (GWA) Uploaded in XGN on 01/02/2020 17:41:15 from IP No: 180.211.105.68.
B. 18021-Sal Steel Ltd accepts the LEGAL responsibility
    and undertakes that the furnished information is CORRECT & ACCURATE.

Digitally signed by 
NANDAKUMARAN P 
Date: 2019.12.26 13:58:52 +05'30'

Annexure-VI
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Validity of this NOC shall be subject to compliance of the following mandatory conditions:  
 

1.  No additional ground water abstraction and/or de-watering structures shall be constructed for this purpose 
without prior approval of the Central Ground Water Authority (CGWA).  

2. The proponent shall seek prior permission from CGWAfor any increase in quantum of groundwater 
abstraction (more than that permitted in NOC for specific period).  

3. All new as well as existing ground water abstraction/ de-watering structures shall be fitted with digital water 
flow meters by the firm at its own cost immediately on completion of their construction or grant of NOC as 
the case may be. In case of renewal of NOCs, all existing ground water abstraction structures shall continue 
to be fitted with digital water flow meters. Intimation of installation of flow meters shall be sent by the 
proponent to the Regional Director of CGWB within 6 months of grant of NOC. Daily ground water 
abstraction data shall be monitored / continue to be monitored (in case of renewal) by the firm and recorded 
in a log book. Details of month-wise ground water abstraction shall be submitted to the Regional Director, 
CGWB, once every year. 

4. In case the ground water abstraction is more than 10 m³/day, monthly water level monitoring data shall be 
maintained and submitted annually to the Regional Office of CGWB. Wherever groundwater withdrawal is 
more than 500 m³/day,the firm shall install telemetry system in one of the piezometers and share USER ID 
and password of the telemetry system with the Regional Director, CGWB.  

5. In case ground water abstraction is more than 10 m³/day, ground water quality shall be monitored once in a 
year (during pre- monsoon period) and the report submitted to the Regional Office, CGWB. Wherever the 
extraction is less than 10 m³/day, ground water quality report shall be submitted by the proponent at the time 
of submission of self-compliance report.  

6. Ground water augmentation/harvesting measures, as stipulated in the NOC, shall be implemented (in new 
cases) / continue to be maintained (in case of renewal) in consultation with the concerned Regional Director, 
CGWB.  

7. Proof of recharge/water harvesting structures constructed (photographs of structures) shall be submitted to 
the concerned Regional Director, CGWB within 6 months from the date of issue of NOC. The firm shall also 
undertake periodic maintenance of recharge/water harvesting structures at its own cost.  

8.  The project proponent shall take all necessary measures to prevent contamination of ground water in the 
premises failing which the firm shall be responsible for any consequences arising thereupon. 

9. In case of industries that are likely to contaminate the ground water, no recharge measures shall be taken 
up by the firm inside the plant premises. The runoff generated from the rooftop shall be stored and put to 
beneficial use by the firm. 

10. The firm shall optimize water use through recycling/ reuse of waste water after proper treatment. 
11.  Wherever the NOC is for abstraction of saline water and the existing wells (s) is /are yielding fresh water, 

the same shall be sealed and new tubewell(s) tapping saline water zone shall be constructed within 3 
months of the issuance of NOC. The firm shall also ensure safe disposal of saline residue, if any. 

12.  In case of mining projects, additional key wells shall be established in consultation with the Regional 
Director, CGWB for ground water level monitoring four (4) times a year (January, May, August and 
November) in core as well as buffer zones of the mine. 

13. Unexpected variations in inflow of ground water into the mine pit, if any, shall be reported to the concerned 
Regional Director, Central Ground Water Board. 

14. The firm shall report compliance of the NOC conditions online in the website (www.cgwa-noc.gov.in) within 
one year from the date of issue of this NOC. 

15. This NOC is subject to prevailing Central/State Government rules/laws/norms or Court orders related to 
construction of tube well/ground water abstraction structure / recharge or conservation structure/discharge 
of effluents or any such matter as applicable.  

16. This NOC does not absolve the proponents of their obligation / requirement to obtain other statutory and 
administrative clearances from appropriate authorities. 

17. The issue of this NOC does not imply that other statutory / administrative clearances shall be granted to the 
project by the concerned authorities. Such authorities would consider the project on merits and take 
decisions independently of the NOC.  

18. This NOC is being issued without any prejudice to the directions of the Hon’ble NGT/court orders in cases 
related to ground water or any other related matters. 

19. Application for renewal can be submitted online from 90 days before the expiry of NOC. Ground water 
withdrawal, if any, after expiry of NOC shall be illegal & liable for legal action as per provisions of 
Environment(Protection)Act,1986.  
 
(Non-compliance of the conditions mentioned above is likely to result in the cancellation of NOC and 
legal action against the proponent.)  

 

 

 
 

A. Cerificate-Central Ground Water Authority (GWA) Uploaded in XGN on 01/02/2020 17:41:15 from IP No: 180.211.105.68.
B. 18021-Sal Steel Ltd accepts the LEGAL responsibility
    and undertakes that the furnished information is CORRECT & ACCURATE.
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 382 010
Phone : (079) 23222425

(07 9) 23232152
Fax : (079) 23232156

Website : www.gPcb.gov. in

By R.P.A.D.
REV'TATION ORDER oF closIIPE oPNFP SSIIFD IIilDFP -1 I ral TI{FOF

AIR (PREVENTION AND CO OF POLLUTION} 4CT.1981

WHEREAS you are having an industrial planl for manufacturing ol Sponge lron, steel lngots and

Billets, Pig lron and Roltng Mill Survey no. 245lP, Vill: Bharapar, Ta. Gandhliham, Dist. Kutch.

AND WHEREAS, the Board had issued closure direction under section 31 (A) of the Air
(Prevenlion and control of Pollution) Act-1981 vide this office order No GPCB / CCA'KUTCH-
345(7) / GPCB lD 1802'll515362, dated 30/0720'19 lhe reason stated therein.

AND WIIEREAS, subsequently on the basis of compliance reporl submitted by you and
compliance monitoring report of Regional office, said closllre order was revoked vide this office
order No PC/CCA-KUTCH-345 (11) / 181E0211554390 datd 11102n020 and trial run granted for
two month period with conditions mentioned therein. Subsequently as per Board circular dated
3OlO3l2O2O, under prevalent COVID-'|9 situation, the said revocation was furlher considered
extended up to 30/062020.

ANDWHEREAS based on compliance report submitled by you & monitoring of Regional ofllce,

this otfice had iasued Revocaton on 10n7n020 which is further extended vide order no. No

rc/CCA-KUTCH-345 (13) / lD-18021/567842 dated 16/09/2020 and trial run granted for three

month period with conditions mentioned lherein.

ANDWHEREAS, unit has pad interim environment damage compensation (EDC) ol Rs. 18 lakhs

on Ogli7l2020

AND \r'VHEREAS, you have submitted compliance of revocation condilion with photographs with

suppoding document on 24n1nO2O and 0511i,2020 and requested lor extended ot revocation
order.

ANDWHEREAS, based on your submission, your industry was monitored by oflicers of Board on

26111r2O2O und6r the Alr Ac! 1981. During inspection plant lvas in operation I observed that:

1. un has completed construction wo* of boundary walltu/ind breaking wall (Length: 550 meter'

Height:10 Ft) nearlo adjoining nearby larms/land
2. Unit is compleled Demarc€tion work of lhe existing Fly Ash dump and ensuring lhat new

generated fly ash to cemenl manulactureE and block makers

3. You have lnstalled and taken trial run of fly Ash brick machine Dunng inspeclion, material

feeding in Fly Ash brick machine is going on and it is also observed that unit has tak€n trial

run productpn of Block.
4. Maintaining fly ash generation and disposal register for our new generation of fly ash.

5. Oui of total quantity they senl lo cement induslry @ 10803 [4T lor cement and block

manufaclure and @ 15348 MT ot fly ash stored within premises.

6. Unit has submitted that work regarding preparing repod to access lmpacl on g.ound water,
soil and alr due to dumping ot fly-ash on cnvironment untt has alre.dy aPpointed
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ATIRA .nd lhey have st ted wo*, howevor due to COVID-i9 situation the work ig
delayed.

Under the above circumstances, I Smt. U. K. Upadhyay, Environmenl Engineer, Gujarat Pollution
Conlrol Board revoke lhe closure order further for Three Montllg lrom the date issue of this order
with following conditions;

'1. Unit shall submit sludy report regarding prer,aring repoft to access lmpact on grcund water,
3oll and.ir due to dumplng of f,y-ash on environment including ground wate, in &
around the fly a8h dumped in accordance with oM of MoEF dated 28/08/2019 wtthin a
month.

2. lnduslry shall mantain complete record regarding daily generation and disposal of fly ash
includhg name and address ol user industry, quantum of 1ly ash disposal against generation
wflh acceptance / ackno.rledgements of end us€r induslry, seperately lor fly ash g€nerates
daily and for fly ash manage rrorn old dump site. lndustry shall submit weekly comp[ance
repod to Regional office (Kutch-East) with all supporting documents

3. Unit shall operate fly ash brick machine efiicienty & ad€quatety for disposal of fly-ash tied in
premises of @ 15348 IIT and submit weekly progress report ol brick manufacturing to RO for
compliance monitoring

4. Unit shall not dump fly ash at any placelow lying area or use for construcUon without prior
permission of competent authority.

For and on behalt of
GUJARAT POLLUTION RD

\]-
(Smt hvay)

Environment Engineer
NO: PC/ CCA- KUTCH- 346113) /GPCB tD: lEo2tt Date:

ksued To,
Sal Steel Ltd
Survey no. 245/P,Vill: Bharapar,
Ta. Gsndhidham, Olst Kutch.
Copy To:
1) The aup6rlntendent Englneer (SE)

Paschim Guiarat Vii Company Llmited (PGVCL),
Cl.cle Offlce, Nr Bus Station
T. - Anjar, Dist - Kutch 370ll0...You are requested lo supply of electricity from date of

issue ot this order to lhe induskial Plant ol ilus Sal
steel Llmlbd, at Sudey no. 2il5/P, Vill: Bharapar,
Ta. Gandhldham, Dlst. Kutch for Th,ee month
duration and intimate to us accordmgly.

For and on bohalf of
Gt,JARAT POLLUTION C D

(smt.
Environment Engineer

Page 2 ol 2
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Annexure-VIII 

AR comparative of M/s Sal Steel Limited, Bharapar-Kutch. 

Sample ID & Date Sampling point 

NOX, 

PPM 

PM, 

mg/NM3 

SO2, 

 PPM 

 
Permissible limit 50 ppm 

150 

mg/NM3 
100 ppm 

289558 

28/09/2020 
stack attached to FBC Boiler - 110 TPH  1.42 26 81 

289559 

28/09/2020 
Stack attached to 100 TPD SI Kiln  0.89 37 53 

282298-

19/06/2020 
From flue gas stack attached to 60 TPH Boiler  1.68 29 55 

278799-

20/03/2020 
From SMF of stack attached to 60 TPH Boiler 1.57 43 49 

278803-

20/03/2020 
from SMF of stack attached to 100 TPD 1.41 58 35 

277093-

24/02/2020 
Stack attached to SI Kiln 500 TPD 0.61 38 65 

277094-

24/02/2020 
Common stack attached to Electric Arc Furnace 1 & 2 0.32 49 55 

272469-

20/12/2019 
From stack attached to 60 TPH boiler  1.64 46 86 

270243-

15/11/2019 
Stack attached to SI Kiln 100 TPD 1.33 26 37 

269308-

04/11/2019 
Stack attached to SI Kiln - 500 TPD 1.45 39 82 

267252-

25/09/2019 
From SMF of stack attached to 100 TPD kiln  0.54 34 94 

264165-

05/08/2019 
Common stack attached to Electric Arc Furnace 0.86 56 27 

262577-

11/07/2019 
Stack attached to AFBC Boiler 60 TPH 2.11 162 63 

260451-

11/06/2019 
Stack attached to 100 TPD SI Kiln 1.62 305 57 
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